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I N T R Q D U C T O R Y  

I ,  t he  Chairman of t h e  Publ ic  Accounts  Committee, 
having been authorised by t h e  Committee to presen t  t h e  Repor t  
o n  their behalf,  p resen t  t h i s  Twenty-first  Report  on t h e  E x c e s s  
over  Glrants/Appropriations pointed out in paragraphs 10 and  11 
of t h e  Audit  Repor t  of 1954, P a r t  I1 on t h e  Appropriation Accounts  
(Civil), 1952-53 

2 TJnder Ar t ic le  115(1)(b) of t h e  Constitution, if  any money 
had  been s p e n t  o n  any se rv ice  during a f inancial  year  in e x c e s s  
of t h e  amount granted for t h a t  s e r v i c e  and  for t h a t  year,  t h e  
P r e s i d e n t  should c a u s e  to b e  presented to t h e  Mouse of t h e  
P e o p l e  a demand for s u c h  e x c e s s  

3 The procedure t h a t  is followed in t h i s  regard i s  a s  
follows 

In h i s  Audit  Report  on the  Appmpriation Accounts  of 
t h e  Government for any par t icular  year, t h e  Comptroller and  
Auditor General  reports  on c a s e s  of oxpenditure incurred by  
Government i n  e x c e s s  of t h e  sums  authorised by Par l iament  for 
t h a t  yenr, .4s i n  trhe U.K., t h e  P u b l i c  Accounts  Committee f i r s t  
examine with reference to t h e  f a c t s  of e a c h  cRse the  circum- 
s t a n c e s  l ead ing  to t h e  e x c e s s  and presen t  a report  to Par l i ament  
making their recommendat,ions o n  t h e s e  e x c e s s e s  R u l e  241(4)of 
the  R u l e s  of Procedure and Condrlct of B u s i n e s s  en jo ins  o n  t h e  
0 .mri:l;iittee to examine the  c i rcumstsnces  leading to these excess-  
es and 1 n w k t 1  to Par l i ament  such  rctcot~mendations a s  they  may 
deem fit.. T h e  Government then proceed to Lake n e c e s s a r y  ac t ion  
to have t h e  e x c e s s e s  regular ised by Par l iament  a s  l a i d  down i n  
Art ic le  115 of t h e  Constitution, 



2 

4 , Since pariltlon, the  work re lad~ng  to t h e  compilation Q €  t h e  

Appropnati on Accounts and t h e  pr esentat lon by t h e  Compt.ollor 
and Auditor General of Lhe Audlt Reports thereon, go t  delayed. 

' Consequently there was deiii) I I : ' l t  cnsiderahon of t h e s e  Ac- 

counts  and  the e x o e s s o s  hy the Commlitee Fusther, the~ec~oinrnen 
d a h o n s  of the  Canm~t tw  cr t h e  e x c e s s e s  were incorporatsd In 

'theldPt"61;orcs to P arlmment on the  Au& t Reports  of t h e  Comptroller 
nnd Auditor General In othen wo d s  the  C o m m ~ t t s e  2; secomnle? 
dations on :he e x c e s s e s  were n o t  p o + n " ~ d  to P a r l ~ a m e n t  u n h l  
t h e  Cornmlttde had completed scrutmy of the  ent i re  Audit Report 
wlth reference to a h  the  Ministries and Gnalased t h e n  Report 
And Government, h ~ d  necessa r i ly  to awai . t h e  recommendations of 
t h e  Commnttee before they  could t ake  a c b o n  for a p p r o a c h n g  
Parliament for regu la r l sabon  of t h o  u x c e s s e s  All th i s  meant 
delay 

5 In  the  13th Scssron of ihe  Lok SahhaiJuly to Septamber, 
1956) when Government approached Par l l rment  for ~ ~ g u l a n s r n g  
e x c e s s e s  relating to the  year 1951 52 sc tenbonwasdrawn pointed 
iy to the delay and the concensus of opinmn was  t h a t  procedure 
~ h o u l d  be d e v ~ s e d  for the  ~ x p e d ~ t r o u s  rogularrsahon of such  e x  
cesses s o  a s  to ensure  that the L~me  l a g  between t h e  detection of 
t h e  e? cesses and thelr r egu la t r sa ton  by P a d l a m e n t  is reduced 
to the ~newxtable rrwlmurn 

6 T h e  Gomm~t tee  share  the  opxnlon expressed  above They 
u n d e r ~ t a n d  t h d  In U K '.he C o m m ~ t t e e  on Publvc Accounts consi  
der the  cksas of Q X C B S S ~ S  In sdvance of t h e  rest of tb- 4ppro 
priutiori Accounts and A ~ d r t  Report and s u b m ~ t  a c e p a r a b  report 
to Pall-atnont containing thejr kecon~monda t io~s  on t.he e x c e s s e s  
ahead of their Report on the rnnm ~ ~ ~ r o ~ ~ h i o n  AccounL* and 
Audit Report T h e  C o m r n ~ ~ t e e  feel  t h a t  a similar procedure ~f 



adopted, will acce le ra te  t h e  presentation o f  t h e  e x c e s s e s  to 
Parl iament  for regulari sa t ion  

7 A s  the  Committee had  observed earlier,  t h e  e x c e s s e s  
4 

r e l a t m g  to a year  a re  brought to no t ice  a t  p r e s e n t  by t h e  Comp- 
troller and iAuditor General, through t h e  Audit Report o n  t h e  ,Ap- 
propnat ion lAccounts re la t ing to t h a t  year  and t h e  interval bet- 
ween t h e  detect ion of the e x c e s s e s  soon after t h e  accounts  of 
t h a t  year  a re  c losed  and t h e  presentation of t h e  h d ~ t  Report i n  
q u e s t ~ o n  IS fairly long. To obviate  t h i s  e l e m n t  o f  delay and to 
fac i l i t a te  t h e  Committee to c o n s ~ d e r  t h e  e x c e s s e s  a s  quickly a s  
possible ,  t h e  Comptroller and ,Auditor General sugges ted  that h e  
would arrange to present  advance A ~ p r o p n a h o n  Accmwits re lab  
i n g  to t h e  e x c e s s e s  exclusively.  T h e  Cominittee welcome t h i s  
suggest ion They unders tmd t h a t  such  advance Repor t s  will b e  
only a temporary expedient  t i l l  the  work of t h e  preparation of 
Appropriation Accounts re la t ing to previous y e a r s  becomes currert  
T h e  Comptroller and 4 u d t o r  General assured  t h e  Committee 
t h a t  a s  a resu l t  of s p e c ~ a l  s t e p s  taken, t h e  p resen tahon  o f  &- 
propnation Reports  IS  l ikely to b e  made current In t h e  nertr future, 
T h c  Accounts  of both 1953-54 and 1954-55 w i l l  b e   resented 
al~onl 

p n d  1 4 5 5 5 6  accounts  by May, 1957. 

8. T h e  Committee, therefore, recornmerld t h a t  a s  soon as 
e x c e s s e s  i n  accounts  re la t ing to a year  bh ich  had j u s t  c l o s e d  
came to not ice ,  t h e  Comptroller and ,Auditor General  will, jn 
advance of r ~ i s  m a n  Report on t h e  Appropriation Accounts,  report  
t h e s e  e x c e s s e s  to Parliament i n  t h e  prescr ibed manner Ih e 
Committee will proceed to examine with reference to the f a c t s  o f  
each. c a s e  t h e  c i rcumstances  l ead ing  to tt,e e x c e s s  and  presen t  a 
separa te  report to Par l iament  making their recommendations o n  



these excesses. TLlereafter. Government will proceed to take 
necessary act~on to have the excesses rrgulari sed by Parliament 
in the same or tho following session The Conlmlttee trust that 
th i s  new procedure will  suhs t~nt~a l ly  tncot t h e  object III wew 

9.  The Committee trust tllat the hlir~istries of the Government 
on their part would furnish to the Lok Sabhn Secretariat. after 
scrutiny by Audit i n  the shortest time p o ~ . ~ i b l e .  but at any rate not 
exceeding four weeks from the preseni~tion of the 3eport of  the 
Comptroller and Aoditor General on these exceh.,;:; the reasons 
or the circumstanr:es that led to the? excesses under each grant. 
or appropri ation for hei ng placed before t,h e Commi tkeo. 

10. Jn conformity with the new procedure suggested above. 
t,he Commitbee felt that a separate report should be I)resenl.ed to 

parliament by them during the current session relating fo t.he 
excesses i n  the 4ppropria.tion Accounts for 1959 53 (alreadyplacod 
'Jefore Parliament) ahead of their main Report so that Government , 

could proceed to tske necessary ttction to got the excesses rep  
larised during this session itsclf, rf po~sib le  

11. The Committee nov proceed to examjne the cxt.es.;e? i n  

the Appropri at~on A c counts for 1 952 53 



EXCESS SSAN?S!APP3OI'RIATIONS 

12 3urin;: t h e  yc?w e n d e d  '31 3 53. in t h e  f o l l o w i n g  
c me+, the ~ ( - t u : t l  expend; ture  e x c e e d e d  t h e  

Voted #?rants 

39 M:sr Adjusmrn s bet 
wren the Unron and State 
Governmen~s  

7 5  Multl -purpose River 
S. herncs 

9.5 111 nrstry of Works Pro 

ciucnon and Supply 

101 44.s~ Dr parrmmts and 
ICxlwnrl~ru-t undr r ~ h t .  U l n i s  
try of Works f'rociuc tlo n & 
Supply 



T h e  Stat ,enent  below shows  the e x c e s s e s  over 
individual "Chsrged" Appropriation 

S No No and Naur of Final Appro- Actual ex. Excess  
Appropriation p r ~ a t ~ o n  pend~ture 

1 

ns R s RS 

2 37- Mlsc Departments 
& Expemditure undc ; 
Mlnxstv of Fman:r 

3 38- Glants  .in Axd to 
Stares 8 20.00-000 8.93.95.500 73 95,500 

4 Interesr on Debt and 
t other ob11gat:ons and 

Redurt;on or Avo~danre 
of Debt 74, 58,9 3,000 77,79,73,312 3,20,80, 312 

6. 118 -Other Capital 
Outlay of the M nis-  
try of Food and 
Agriculture 28 49,000 39,27.754 10 78.754 

13. T h e  Committee con iidered d i e X o t e s  furnished by the Minis 
t r i e s  concerned explaining t h e  reasons  for the  above e x c e s s e s  I n  
their examination of the  reasons  for t h e  e x c e s s e s ,  the  Committee 
had generally directed themselves  to the question whether t h e  
e x c e s s  could have  been avoided ei ther  by bet ter  financial con- 
trol pr account ing procedure or by curtail ing o r  p o s b o n i n g  s e r v i c e s  
It. w a s  e x p l a i n e j  to tl~e Committee by the Comptroller and Auditor 
General  tAat tlio p resen t  s t ructure  of the account iag machinery is 
YUC~I  th-at_-it i s  n o t  a lways  p o s s i b l e  tq p l a c e  a t  t h e  d i s p o s a l o f  
* r ' r in lo~ v:;t:~r31~1:~ 



t h e  Government an uptodate pic ture  o f  what  t h e  disbursements  
h a v e  been There  i s  now ti move towards a sys tem where t h e  pm- 
cedure of ra i s ing  d e b i t s  and credi ts  in r e s p e c t  o f  m t s r  gosernmen- 
t a l  o r  in te r  departmental transactions will progress ,  re ly  b e  eli- 
minated and replaced by chcque payments Accounts  Off icers  
wil l ,  under this  changed system re fuse  to honour any demand 
beyond w h a t  h a s  already bean granted 

14 Ihe Committee a re  g lad  tc note  thrs. The cardinal  prin- 
c i p l e  of Par l iamentary control of expendi ture  is t h a t  Government 
should n o t  incur  expenditure in any y e a r  more than t h e  s u m s  
puthorised by Par l i ament  for tha t  y e a r  It is, therefore,  for Govern- 
ment, to d e v i s e  bet ter  methods of expenditure control and to intro-. 
d u c e  new techniques  in budgeting s o  a s  to ensure  t h a t  the  ex- 
penditure d o e s  n o t  e x c e e d  t h e  sum authorised by Par l i ament  a n d  
any e x c e s s  over  allotment g e t s  prior ra ther  than e x p c s :  fa:.c ap- 
proval o f  Par l i ament  T h e  Committee t rust  thbt  Government and  
t h e  Ministry of F i n a n c e  :n par t icular  will  a d d r e s s  themse lves  to 
t h i s  mat ter  and  l a y  down a procedure 

15 T h e  Committee now proceed to dea l  with a few indivi- 
dua l  c a s e s  of e x c e s s e s .  

GRANT NO:39-MISCELLANEOUS AGJUSTMENTS 
BETWEEN T H E  CNION AND 'STATE GOVERVMEN T!: 
EXCESS R S  70 084 

16 Provis ion under th i s  Grant represented payments to S t a t e  
Governments on account  of administration o f  Petroleum a n d  ESc . 
p l o s i v r s  Act and t h e  Indian ,Arms A c t  T h e s e  Acts a r e  adminis- 
tered by t h e  S t a t e  Governments on behalf of the Ilnion Government 
and  f e e s  rea l i sed  by t h e  State Gorernmentv under t h e s e  Acts a r e  



credited to the  Cent-ral revenues.  But  an amount equivalent  to the 
f e e s  rea l i sed  i s  paid to the  State Governments a s  charges  for ad- 
minis ter ing the Acts .  It was  urged by Government tha t  as  the pay 
ment to the  S ta te  Governments i s  on the  b a s i s  o f  ac ; , ,~a l  rece ip t s  
during a year,  there i s  a lways  a difference between the  actual  . 

payments and t h e  es t imates  (which a r e  based  on p a s t  trends) re. 
s u i t i n g  either in a sav ing  or  in an e x c e s s  T h e  Commit,tec under ,  
s t a n d  t h a t  with a view to avoid such  rt s i tuat ion in future, Govern 
ment  proposed to limit the  payments to t h e  State Governments to 
the  provision made in the  revised es t i tmtes  l eav ing  the e x c e s s .  
if any. to b e  paid in the  following year  T h i s  procedure would pre  
ven t  e x c e s s e s  over  amounts voted by Par l iament .  T h e  Conmi t tee  
regard th i s  procedure a s  s a t i s f a c t o ~ .  

\ 
br?ANT NO 99-OTUF? CIVIL I'vO.?'CS - EXCESS 
PS 2 3 3  74,375 VOSEll  A N 8  ?S 34.345 - C H A R S .  
E9 

17 Tile e x c e s s e s  under t!~e voted and cllarged sec t ions  l isve 
been attributed to larger   purchase^ of building m a t e r i d ,  e t c  It 
w a s  observed hy the  Ministry tha t  the  s t o r e s  were indentea in 
bulk and i t  w a s  n o t  I ) ~ ~ ~ i h l e  for t h e  Vinistry to ant ic ipate  pre 
c i se ly  the actual quant i t ies  o f  s t o r e s  that would b e  receiveri and 
t h e  funds required therefor during tho financial y e a r  1952 53 
T h e  Committee found i t  rather difficult  to a c c e p t  th i s  explsnat ion.  
I n  their opinion, the Ministry a s  the indontor should have  had 
c l o s e  l i a i son  with the supplying departments and should h a v e  
taken action sufficiently in advance  to ascer ta in  frolli tdic supply- 
i n g  departments the  supply o f  goods tha t  w a s  l ikely to niater ia l ise  
during the financial y e a r  and should have  taken n o c e s s a v  action 
to provide additional funds. T h e  Committee des i re  tha t  d u e  atten. 
t ion b e  paid b th is  importsnt a s p e c t  in Futiire. 



iSRAV7 11/G.118-4TL'EF CAPITAL OUTLAY OF 2.7E 
INI,YISTRY OF FOOD I Y ! )  AGHICULTORE L A Y &  
XECL'AdtA TIO!\' SC!.E.tt E EXCCSS .CS. IO.78,:54 
C1!4  RGED 

18. Tt1e Committee obscrve  fro17 t1.c n o k  suhmit tc4 l.11 t h e  
Ministry tha t  originally a provision of Rs.21 1 d i l 1 ~  for payment of 
i n t e r e s t  charges  w a s  included in the  voted sec t ion  .4s i n t e r e s t  
charges  a re  to b e  c!larged on t h e  Consol idated Fund 5s provided 
in  t h e  Constit l l t ion tho provision mzdc in tlle voted s e c t i m  to 

m e e t  t h i s  expenditure coulrl not h e  ut i l ised In t h e  meantime, t h e  
i n t e r e s t  ca lcu la t ions  were rev i sed  and \qilen t5c m o u n t  w a s  

r icrss !: t!ierefore, to ue l e f t  uncovered. 

19. Thc :'<A ,mi t tee  a c c e p t  tha t  t h e  prnvision w a s  made err0 
n e o u d y  in tl,c votwl sect ion in the  5 u d g e t  o f  tha t  y e a r  3 u t  they  

nro unablr  to undcr,it~and w!ry such 3 p a t e n t  error WIS not  discover .  

Supplemcntay  Es t imate  Another feature in t h i s  csse on which the 
Comixittca fed concerned i s  t ; ~ o  intention of t h e  \!inisQ to ut i l i se  
t h e  p r o v i ~ i o n  of  Rs 2 1  lakils in t h e  voted sec t ion  for other  pur.  
p o s z s ,  by reappropriation. They  think i t  r ight to ca l l  at&ntion 
to t h e  facL t h a t  s l a rge  arlotlnt tins been sought  to b e  diver ted by 
t h ~ ?  Vinlstry to other  ,4nd i f  tLis p rac t i ce  e x t e n d s  ex-  

pcc~tli ture riot spec ia l ly  ~ r o v i d o d  for in t h e  E s t i m a t e s  p resen ted  to 
Parli zmen t can be in curred without, check .  T h e  Committee fee l  
t h s t  i t  i s  an  important duty of tho h l i n i s t ~  o f  F i n a n c e  in the field 
o f  fin m c i a l  control to ensure  t h a t  no  re-appropriation i s  resor ted 
to which e i the r  t ends  to v i t i a te  o r  a n t ~ c i p a t e  the approval of 
Par l iament .  



20. Subject to these observations the Committee recom- 
mend that the e x c e s s e s  referred to above b e  regularised i n  the 
manner prescribed under Article 115 of the Constitution. 

21, T h e  Cc:riiqitter~ - w u l d  l ike to place on record 
tho sss i s tnnce  rendered to then; by the Comptroller and Auditor 
General. 

NEW DELYI 

27th N o t ~ t n b e r ,  1956. 

V Z .  GANDHI, 
Chairman, 

I'r~l~lzc Accounts  Contmit tee .  

P , : n t a d  o n  rhe R o t a p r i n t  ~n L u k  S a b h e  S e c ~ 6 t a r i a E ~  




